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NAME OF TIIE COMPANY: Ravinder Veer Singh
V/s.

M/s, T.B.H Breweries India Pvt. Ltd.

SECTION OF THE COMPANIES ACT: 3g7l3g8 of the Companies Act 1956 and24lt242 of the
Companies Act 2013.
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2' Mr' Krishnendu Datta, Ld. Counsel for the petitioner has submitted that there ts noimpediment to proceed with the arguments in the instant company petition. Ho*"uul *" r."tthat propriety wourd demand defening of orders in the present proceedings. If the petitionerwishes to file an apprication seeking crarification of this aspect, the same may be fired in theHigh court' If the clarification is issued, the matter can proceed in accordance with the order ofthe High Court.
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punjab & Haryana havenot yet concluded and no order has been passed. rhe mattlr ,, ."* o"u.ii"i u*,ir.ro o"22-t1-20t6.


